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CENTRAL .. ADMINISTRATIVE TRIBUNAL .
- BANGALORE BENCH

APPLICATION No,.___572/87(F) COMMERCIAL COMPLEX, (BDA)
_ INDIRANAGAR,
(vp.nNO, | BANGALORE-560 038,

DATED ¢ 732/

APPLICANT _ Vs RESPONDENTS
Shri G.C. Muniramaish The Secy, M/o Defepce & 2 Ors
TO

1, Shri G.C. Muniramaish
Scientist 'B'
L.R.D.E.

DRDO Complex
Sir C.V, Ramdn Nagar
Bangalore — 560 093

2., Shri Y.S. Ramakrishna
Advocate '

' Parakala Mutt Buildings
Tank Bund Road
Bangalors - 560 009
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W = ‘SUBJECT: SENDING COPIES OF ORDER "PASSED BY THE
j'/ BENCH IN APPLICATION NO, 572/87(F)
I" 1 '

Please .find enclosed herewith the copy of the Order
passed by this Tribunal in the above said Application on '

20-7-87 .
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[ CENTRAL ADF-.{&INISTRAT IVE TRIBUNAL
BANGALORE

DATED THIS THE 20TH DAY OF JULY 1987

Present? Hon'ble Shri Ch. Ramakrishna Rao Member (J)

Hon'ble Shri P, Srinivasan Member (A)

APPLICATION NO, 572/87(F)

G.C, Muniramiah
Scientist 'B! |
LRDE DRDO Complex

Sir C,V, Raman Nagar

Bangalore - 560 093, cee Applicant
(Shri Y.S. Ramakrishna‘ ..o Advocate)
Vs,

1. Secretary
Ministry of Defence
New Delhi,

2. The Scientific Adviser
Ministry of Defence & Director
General, Research & Development
Organisation, New Delhi - 110 OOLl.

3. The Director
IRDE, DRDO Complex |

Sir C.V. Raman Nagar
Bangalore - 560 093, —_ Respondents,

)
This applicli‘tion has come up before the
court today. Hontble Shri Ch, Ramakrishna Rao, Member(J)

made the following:

.gfrlé'?w
(
ORDER
; \
ey The prayer in this application is to

pass an order directing the Respondents to correct
the date of birth (DOBS in the service records from
19.6.1931 to 19.6,.1934 on the basis of the decree
obtained by him in OS5 Wo.lﬁ?l/él in the Court of the
Sixth Additional City Civil Judge, Bangalore. The
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request of the applicant for effecting a change in |
the DOB in his service records was rejected by the
D;rector, IRDE, Bangalore (Respondent 3). Aggrieved
by this, the applicant has filed this application,

Zs We have perused the records and heard
Shri Y.S. Ramakrishna, learned counsel for the
appliceant. It appears that the Deéree was obtained
by the applicant without impleading any of the
Respondents in the present application as a defendent
in the suit., 1In our view, the Respondents are
necessary parties to the suit filed by the applicant
in the Civil Court because the decree granted by the
Civil Court has a direct impact on the service of the
applicant under the Respondents, Any Decree obtained
without impleading the Respondents, will not,

therefore, be binding on them,

B The legal position is well settled

/yﬂﬂ?ﬁx I that birth is a prime event in a person's life and

i§ _ | the DOB does not confer any status on the person

| " concerned, In other words, a judgement or a Decree

4 obtained from a Civil Court regarding the DOB is not

a judgement in rem but only a judgement in personam
and , as such, it will have no binding effect on
persons not impleaded in the suit like the respondents

in the present case.

4, We, accordingly, reject this application
. in limine even at the stage of admission,
mizvg%
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‘ | MEMBER (J). ‘ MEMBER (A)



' ' REG ISTERED
|

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCIH

|
, Commerci~1 Coi plex(BDA), .
Indiranagar, .
Bangalore - 560 038
| Dated : 1|22t
REVIEW AppLICATION NO | 109 A )
IN APPLICATION NO, 572/87(F) | '
W.P. NO | /
Applicant |
Shri G,C, Puniramaiah V/a  The Secrstary, M/o Dsfence & 2 Ors
To

1. Shri G,C, Muniramaiah '
Scientist 'B'
LRDE, DRDO Complex
Sir C,V, Ramannagar .
Bangalore - 560 093

2., Shri M, Narayanaswamy
Advocate
844 (Upsteirs)
Vth Block, Rajajinager
Bangslere — 560 010

Subject: SENDING COPIES OF CRDER_PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/¥¥R¢/
ERPRREM WK passed by this Tribunal in the above said Review

application on Z%jtfz,-k__ | .
| By .\MV;\L%«\%A&L‘«?
I DEPUTY REGISTRAR »—5_3
B X R X KRGS OO
Enecl ¢ as abowe (JUDICIAL)



CENTRAL ADMINISTRATIVE TRIBUNAL
| BANGALCORE

DATED THIS THE 25TH DAY CF AULUST, 1987

Hon'! ble ShAi Justice K.5. Puttaswamy, Vice-Chairmar
: and

Hon'ble Shri P, Srinivasan, Member (A)

Present:

REVIEW APPLICATICN NO. 109/1987
|

Shri G.C. Muniramaian,

Scientist=3,

LRDE, DRDO Complex, ‘

Sir C.,Y., Ramannagar,

Bangalore, cese Applicant.

(shri M. Narayanaswamy, Advocate)

Ve

1. The Secretary,

Ministry of Defence,
New Delhi.

2. Tne Scientific %duis%r,
Ministry of Dafence %
Director GLeneral,
Research & Deueloomept
Orgyanisation,

New Delhi.

3. The Director,
LRDE,
DROC Complex,
Sir C.,V. Raman Nagar),
Bangalore. | seam Respondents.,

This anJplication héuing come up for hearing te-day,

Vice-Chairman made the following:

R D
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In this application mads under Section 22(3)(f) of

, Ftne Administrative Tribfnals'A:t, 1935 ('the Act') the

aoplicant has scugnt for a revisw of an crder made by

a Division Bench of thi? Tribunal on 20.7.1937 ‘rejecting
his Application No.572/37 at th- admission staje without

notice to tne respcndenﬁs.
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2 In his application, the ansplicant sought for
anforcsment of a civil court decr:e ontained by him
without impleading the respondents to the said decree.
Un an examination of the same, this Tribunal held that
tha: dacree, to wnizh tnes respondznts uwere not parties,
was not oinding on them on which view it rejected the

andiication summarily.

3 ‘ Shri M.Yarayanaswany, learned counsel for the
applicant, contands that his client was cnly see<ing
for the 2nfcrcement cf tne corrected date of birth in
tne 55LC Marks Card and was not se=2Xing to enforce the
decree as such and by its failure to alpreciate the
same nad committed a patent error apparent on the face

o th= record,

4, Je are of the viesuw that tne zontention of Shri
Narayanaswamy =ven if cerrect, ‘o2s not constitute an
andaient errcr to jiustify a revisu by us. In reality

and in susstance, tne apolizant is asking us to re-—
examine the earlier order, as if we are a8 court of anpzal

and caome to a different conclusion which is imozrmissinle

in a reviay.,.

Un tha forzjoing discussion, we hold that this

]

[41]
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Feview Apaliczaticn is liahble ¢ rejected. Je, therefore,

t the r:eview annlication at the admission sta_e,
nctice to tne resaopnd
T B i ondents., ‘ o T S
[
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SUPREME COURT OF IWLLA
NEW DELHI.
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dated "’l.“i_w__ﬁ;“_iu;_éJ 4¢

From: . . _
The Additional Regigtrar,
Supreme Court of Ipdia,

TO \/ (} \F Si'\f.‘\)

The Reg%strar, 4 " MtuA k»~Lum«J
Higha—-Gours-ef “LW~ 4waw« *A» C 3
MR ol Romeh, ']’gc\“},

74
PETITION FOR SPECTAL LEAVE TO- APPEAL(CIVIL)NO. _ “ias5e) A/77

- e ——— T W

(Petition under Article 136 of the Constitution of India for
. Special Leave to Appeal to the Supreme Court from the Judgment
& Arder dated . J¢/7/¥] of the High Court—ef
Lonlaed _ddbuidloling Lo b ( Jlb bl J50oc Dol
fz/,u L S L2 o L TE7 (T2
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Ne o './‘?’ir‘; i {f- 7 .,”,?"‘ ) 2 g e .-/3
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Sir, . T & “.' ‘*

I am to infbrm you that the petition above-mentioned
for Special Leave to Appeal to this Court was filed on behilf

of the petltloner , above-named from the Ja@gmentrand Order
5O Contued i Klad b T tmal . QLU Rbmch, Fotnselonn

g b2 of tne/high COUTt neted-above and that the same was/were
-;:“53 dismissed by this Court on the X day of jl‘Gthgbx,‘_
A b 1 /S |

Yours faithfully,

for AEQl REGISPRAR R

G
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